Regarding Muslim quota against OBC reservation
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THE MINISTER OF STATE OF THE MINISTRY OF LAW AND JUSTICE; AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
ARJUN RAM MEGHWAL): Shri Nishikant Dubey ji has raised a very important and a
serious issue. We will communicate his feelings to the Ministry concerned.

12.58 hrs
At this stage, Shri Harish Chandra Meena, Prof. Varsha Eknath Gaikwad

and some other hon. Members came and stood on the floor near the Table.
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Madam, a State should be secular in nature. But through this four per cent Muslim
reservation, the Congress Government in Karnataka is incentivizing religious
conversion to Islam. A secular State cannot take such measures. Not only this, the
Central Government has banned PFI and KFD. ....(Interruptions) dqwhaTg 3R hythe!
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